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'i ' . CENTRAL ADMINIS1 RAI IVE TRIBUNAL, PRINCIPAL BENCH

OA No.378/1998

Delhi , this 28th day of November, 2000

Hon'ble Shri Kuldip Singh, Membsr(J)
Hon'ble Shri M.P. Singh, Member(A)

Harshvardhan Sharma

109, New Alok, Near Kalson Pactory
Meerut Road, Hapur-245101 ■ ■ Applicant

(By Ms. Ritu Jain, Advocate)

versus

Govt. of NCT of Delhi , through

1 , Chief Secretary

5, Sham Nath Marg, Delhi

2. Director of Education
Old Secretariat Building, Delh ... Respondents

(By Mrs. Jasmine Ahmed Advocate)

ORDER(oral)

By Shri Kuldip Singh
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The apl^licant in this OA is seeking directions to

respondents to consider his eligibility for

appointment to the post of TGT (.Natural Science)

{TGT(NS), for short} in accordance with the

advertisement dated 21.1 .97. Applicant claims that in

response the aforesaid advertisement he applied for the

post of TGT(NS) as he is possessing the requisite

qualification required for the post in terms of the

advertisement. He appeared in the recruitment cell on

23.9.97 and got verification of all the original

documents done. However when the respondents declared

the names of the selected candidates, his name was not

included in the said list. Though he made several

representations he has not received cmy le^jly.

Therefore he has filed the present OA.
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2. Respondents in their counter affida--
'Q3v ]u nave statedthat the candidature ct the appiioant was rejected as it

-ee not uovereo under existing R/Ru,es of TGT, i.e. he
B.Sc.(Agri) Whereas in the R/Rules, agriculture ie
a  ™ain subject for TGT(N3, category. As per t^e

/nUies, 1397 -Pr-r- f-u^or the post of TGT
a  candidate<=houia possess a degree --r ■9 ee or equivalent from a recognised

n-srs,ty securing 45% marks in Physics —r' r
.  . , koi icfTiistryDTology, botany and zooiogy s^n-e th

the applicant has
'°ne S -Sc. (Agri) oandidature does not co
tne provisions of R/Rules, 1397. ver under

Applicant has also filed rejoind -
, , ^jvy.nde. cat^ating that intne K/RuleS of 1399 ;=no-4.„ qq.'=-94, ag, ,culture is prescribed to be one
amongst the main subjects whereas -> h ■
aar-'-i .T4- o, • ' 1 semente  IS not included in th-- -et
subi-^t category of mainsubjects at all. He has also cited -h- nu
n p q, , jodgement dated•  ■" in OA No.1233/96 in which direction w- •

^  „ ' reuLion Was grven totne respondents for --vq-. ■
'^vi^vving the eligibiiit

appli y  of thcant therein fr /
in -^c-- the post of TGT(NS)- .uiaance with the

ha Should also be considered f„ ^he.e.cre
Of TGTl-l appointment to the post('^o) un the same analogy.

We have heard the l^amcH
the partiesand perused the records.
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5. The main relief asked for by the applicant is that

he may be considered for appointment in accordance with

the R/Rules issued by the respondents in 1993. However

w-e find that in the R/Rules of 1997, agriculture is not

the main subject for TGT(NS). It clearly states that a

candidate should have passed Bachelor Degree from a

lecugriised universitj- in two school subjects, of which

atleast one out of the following, viz. English, Maths,

chemistry, zoology, botany etc. at elective level and

there is no mention of agriculture. We have also gone

through the judgement cited by the applicant but we find

IS not applicable to the case of the applicant.

6. Even in the advertisement issued in the Employment

News which is at page 13 of the OA, in the column of

lissential qualification. Degree of B.Sc.{Agr.) is

conspicuously missing, which shows that the

qualifications of the applicant are not even in

confirmity with the advertisement. Hence the applicant

has no case to ask for being considered even in

accordance with the advertisement as it has been prayed.

7. Hence we find that the OA has no merits and the same

1iable to be rejected. We do so accordingly. No

costs.

_

(M.P. Singh)
Member(A)

(Kuldip Singh)
Member(J)
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